
ITEM NO.54               COURT NO.5               SECTION X

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

IA No. 139647/2019 and IA No. 139405/2019 in
Writ Petition(s)(Civil) No. 1074/2019

HINDUSTAN CONSTRUCTION COMPANY LIMITED & ANR.      Petitioner(s)

                                VERSUS

UNION OF INDIA & ORS.                              Respondent(s)

(ONLY I.A. NO. 139405 AND I.A.NO. 139647 OF 2019 IN WP(C) NO.
1074/2019 TO BE LISTED ON 13.9.19)
 
Date : 13-09-2019 This matter was called on for hearing today.

CORAM : 
         HON'BLE MR. JUSTICE ROHINTON FALI NARIMAN
         HON'BLE MR. JUSTICE SURYA KANT

For Petitioner(s)
Dr. A. M. Singhvi, Sr. Adv.
Mr. Neeraj Kishan Kaul, Sr. Adv.
Mr. Mahesh Agarwal, Adv.
Mr. Rishi Agrawala, Adv.
Mr. Ankur Saigal, Adv.
Ms. Shruti Arora, Adv.
Mr. E. C. Agrawala, AOR

                   
For Respondent(s)
                    

          UPON hearing the counsel the Court made the following
                             O R D E R

The two interlocutory applications are filed for two

reliefs.   One  is  to  stay  further  proceedings  before  the

National Company Law Tribunal, and the second is to direct

respondent  Nos.  5-8  -  Union  of  India-National  Highways

Authority of India, NHPC Ltd., IRCON International Ltd. and

NTPC Limited to pay off amounts due under the Awards of
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IA No. 139647/2019 and IA No. 139405/2019 in
Writ Petition(s)(Civil) No. 1074/2019

Arbitrators  which  have  not  been  stayed  by  any  Court,

amounting to a sum of Rs.6,070 crores.  

Dr. Singhvi, learned senior counsel, states that his

client  will  pay  the  Operational  Creditors  in  these  two

interlocutory  applications,  amounts  of  Rs.8.81  crores  and

26.21 crores within a period of 12 weeks from today.  We

record the aforesaid statement.  

We also issue notice to the respondents in the two

interlocutory applications.  

Dasti service, in addition, is permitted.

List the matter on 04th October, 2019.

Dr. Singhvi further states that this order which is

passed  by  us  at  11.45  a.m.  today,  will  be  communicated

orally to the NCLT which, apparently, is taking up these

matters today.

(NIDHI AHUJA)                    (RENU DIWAN)
   COURT MASTER (SH)              ASSISTANT  REGISTRAR
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